Act No. L of 1947

[Passep By THE DoOMINION LEGISLATURE]

g An'Act'to ameﬁdithe Delhi'a;‘ud Aime:- Meﬁ'wa,ra" Rent Gmtror'ﬂcb 19497 o
' jshed zn fhe Gazette of Indis: Extraerdmary, .dated.: ﬁhg 3l§b D@c 1947,1)

Aot 1944 (XIX of 19"473, for ‘Fhe pu‘f[;eées' Lufrvema.f,g"',*‘_j_j~
lt is hereby enacted as follows:—

.1. (Amendment) Act 1Q44

9 Amendment of seutlon 1, Act.: XIX of: 1947.~1In .clause (a) o S
of section 1 of -the Delhi and Ajmer-Merwara Rent . Cqmtrol Agt, ,51‘9,4
fer; referred to as the said Act), after the word *‘premises’ "the words
the Provinee of Ajmer-Merwara’" shall be inserted.

B..Amendment, of section 2, Act XIX of 1947.—To clause (¢) of section 2 of .
he said Ach fhe mllowm& Worcl -and sub-clause shall be added, namely —

. ‘or . .
.(zzz) -where, bhe standazd rent has been ﬁxed under sectlon 7A the - rent .80
xed;”.

4. Amendment of sectmn 7, Act XIX 0 1947.—In sub-section (1) of secflonn -
of the sald Act, after the word "premlses "‘the words, ﬁgule ar}gl fter. ‘‘other

-8, Ingertion-.of new Secmqn 7A in Art XIX of 1947 mAfter sectxpp To
d*Act the following saction: shell be ins ted, . Amely — )
: “7A Spt‘rzal provisions relatmg to newly constmated pre
'he provisions set out in the Fourth- Schedule shall apply.to.the fi
ndsoftrer. atters relating to the premises in Delhi (hereinafter referre to as the
& constructed -premises) the eonstr uct‘on of Wl:uch was. not completed befere
he. gommencement ol-this, seetwn ’ -

-8, Insertion of Fourth Schedule in Act XIX of 1947— —{After the Third ‘Schedule.

? s;ud Aet the following shall be inserted as the l*ourbh\ Schedule name]v =
‘ “THE FOURTH SCHEDULE T
e (See section TA4)

l’mv,zszons relatmg to the fization of rent and other matters in respeet of -
" mewly constructed premises in Delhi

4. “Rent.Conbroller” for fthe~pu1pnses of this Schedule means the person 7
ppomted by the Cerntral Govemmenff as the Rent- &ntroller
9. If the Rent Controller on a written. comnja&n’n or otherwme has Jeason to

3 . iges is, .
ter making such mquny as he thinks fit: nrooeed to fix the standard rent’ there' '

3. The Rent Conhollet in fixing the standard rent shall- state in. wmtmg his-
easons therefor.

4. In fl\mo the standard rent the Rend: (‘onhol}er shall.-take .info . cpns;@gr-
tion-all the circumsbances of the case including any amount paid or to be pa,ld
‘the tenant:by. way of -premium or.any. other like sum in addition- to rent.”

'5 No tenant holding any newly constvucfed _premises un,der an existing

ease or on terms otherwise agreed to between: the tenant, and the limd]ord shall.
e required as a result of fixation of the standard rent to pay a rafe of re or-
han that-fixed in. the .lease or otherwise acreed to during the currency of an
x'sting lease or-an exteénsion thereof unless the tenant. has. agLeed o some
ddition, improvement or alteration heing rarried out in-sueh: premxSes on-$he . )
ndelsiaandlng that he would pay higher rent and such: higher ‘rent.is. prewously ,
r at any subsequent time approved by the-Rent: Cemrqller




2 v
6 If at any time after the standard rent of any newly constructed premises

has been determined under paragraph 2 it appears to the Rent Controller that
subsequent to such determination some addition, improvement or alteration,

_ not-included in Necessary repairs or repa1rs usually made to premises in that .
" Tocalify has been- made to.'such _premises at’ the ‘Jandlord s expense, ‘the-Hent

Controller may, after making such 1nqu11v as he thlnks fit. redetermlne the'
standard rent;. thereof: v .

, Prov1ded that any increase in the standard rent allowed unde1 this paragraph
shall not exceed 7} per cent. of the cost of the addition, 1mprovement or alter-

- ation and shall not“be chargeable with effect from any date earlier than the
date on_which the addition, 1mprovernent or alterat ion was completed

7. For the purposes of an inquiry under namgraphs 2,5 and 6, the Bent:" )
- Controller may— l !

(a) require the landlord to produee any book of account, document or other
mformatlon relating to the newly censtructed premises.
=" (b, enter and ingpect such premises after due notice, and

(c) authorise any officer subordinate to. him to enter and inspect such pre-
mise§ after due notice. . .

" 8. The standard rent shall in all cases be fixed' by the Rent Controller as for
a tenancy of twelve months:

Provided that where any newly constructed: premlses the standard rent of
which is fixed under this paragraph, is let or re-let for & period of less than
twelve. ‘months, the standard rent for such tenancy shall bear the.same propor-
ot [ the annual standard’ rent as the period of tenancy boars to twelve months

Prov1ded further tha+ where such prem,eea were so let or re-let by reason -
of the tenant being unw1ll1ng to take the same for twelve months, the standaid
refit for such fenancy shall be: determlned in accordance with- the pr1n01ples lald .
down: ln ‘the Third Schedule. B

9. It any dlspute arises between a lanalmd and a tenant over the apploa-
tion ‘of paragraph 8, the matter may be releued by either party to the Rent
Controller for decision who shall state in ertmg his reasons therefor.

10. When the standard. rent of any ue»’v'lj con truoted premisus has been
determined—

(a) the landlord ‘or any person actmg or ‘purporting Lo act on behalf of the
tandlord, shall not.claim or receive in consideration of ‘the grant, renewal or.
continuance .of a tenancy .of such premises ary premium, advance or other
tike: sum-in addltlon to rent. or any rent in excess of the standard rent;. '

(b) any agreement for the payment of fenb in excess of the standard rent
shall be null-and void in respect of such excess only;

(c) any agreement for the payment of any premium, advanclD or.any llke sum‘ ‘
m add1t1on to rent shall be null and void ; : :

(d) ‘anyy sum-in excess of the standard rent and any prem1urn advance or_
any like sum in addition to the rent paid, whether before or after the coming
into operation of this paragraph in respect of stch premises shall be refunded
to: the person by whom it was pald or-ab the option of such person. otherw1se

ad]usted ' : .

ST Any person: aggrleve& by an order of the Rent Controuer HAY  within
thlrty days from, the-date ‘'on which tlxe order is r*omrnunlcated to h1rn appefxl
to the District Judge Delhi.”’ : :

7. Repeal ‘of Ordinance XVIII oi 1947 —The’ Delh1 and A]mer Merwara Rent
“Control (Amendment) Ordinance, 1947, Is hereby repeu]ed
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